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FIRST      SUPPLEMENTARY DE- 
MANDS FOR GRANTS FOR EX-
PENDITURE OF THE CENTRAL 
GOVERNMENT (EXCLUDING 

RAILWAYS) FOR THE YEAR 1977-78 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SATISH 
AGARWAL): Sir, with your permission, on 
behalf of the Finance Minister, I beg to lay on 
the Table a statement (in English and Hindi) 
showing the First Supplementary Demands 
(December 1977) for Grants for Expenditure 
of the Central Government (excluding 
Railways) for the year 1977-78. 

 

[The Vice-Chairman (Shri U. K. Lak-
shmana Gowda)        in     the     Chair]
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I cannot control these British I.C.S. Officers. 
It is Girija Shankar alone who can control 
them. Thtrefore I have appointed him 
Secretary-General. 

 
"MPs and elected representatives will be 
involved in the implementation of        the       
20-point       programme. 

 

MPs and elected representatives will be 
involved in the implementation of the 20-
point programme. 

 
How can these people be involved in the 
implementation of the 20-point programme? 
These MPs and MLAs cannot be involved. 

DR. RAJAT KUMAR CHAKRABARTI: 
How do you know, Mr. Choudhury? That is 
why I have brought forward, this Bill. Now 
the Government must do it. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Choudhury, 
you can say all these things when you speak. 

SHRI NAGESHWAR PRASAD SHAHI: 
He is saying it only for this purpose that 
Morarjibhai may be aware of it and Beware of 
it. 

SHRI N. G. RANGA (Andhra Pradesh) :   
If that lS-So, It is all right. 

 

 

(Interruptions) 
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THE VICE-CHAIEMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Shahi, you 
continue with your speech. If you go on 
giving examples, your time will be over. 
Already your time is up. 

DR. RAJAT KUMAR CHAKRABARTI: 
It is just like giving comparative figures 
during a war about the dead.    The number of 
the dead that 



159      Constitution (Amdt.)        [ RAJYA SABHA ] Bill, 1974 160 
 

 

[Dr. Rajat Kumar Chakrabarti] 

is given is more than the total number of 
human beings. 

{Time bell rings.) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You will 
have to wind up. 
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SHRI NARASINGHA PRASAD NANDA 

(Orissa): Mr. Vice-Chair-Man, Sir, in moving 
this Bill for the consideration of the House, 
Dr. Chakrabarti intends to highlight the prob-
lems of administrative reforms. He wants that 
the problem of giving appropriate opportunity 
to scientists and technologists for reaching 
the higher order of administration which they 
so richly deserve be considered. He also 
wants the problem of keeping open the top 
posts in administration lor our scientists and 
technologists to enable them to participate 
effectively at the policy and the decision 
making levels to be considered.. To achieve 
these two objectives, the solution provided by 
him is that lateral entry from other services to 
the top decision-making position in every 
sphere of our administration and managerial 
work should be provided. Keeping all these 
things in view, he has moved an amendment 
to" article 312 of the Constitution. He wants 
that a new clause should be inserted in article 
312. Sir. I would respectfully submit that 
though I had no quarrel with the sentiments 
expressed by Dr. Chakrabarti about the discri-
minatory treatment given to the scientists and 
technologists and the importance given to the 
officers of the Indian Administrative Service, 
I feel that the Bill itself is redundant and 
misconceived. If you kindly refer to article 
312, the point that I am making will be 
absolutely clear to you, Sir.    Article 312 
says: 
1318 R.S —6 

"Notwithstanding anything in Part XI, if 
the Council of States has declared by 
resolution supported by not less than two-
thirds of the members present and voting 
that it is necessary or expedient in the na-
tional interest so to do, Parliament may by 
law provide for the creation of one or more 
all-India services common to the Union 
and the States..." 

You will kindly see, Sir, this article 312 of the 
Constitution is an enabling article. If at any 
time it is felt necessary or expedient in the 
national interest to create an all-India service, 
such a service can be ereated by a certain 
procedure laid down under article 312, first 
by a resolution supported by not less than two 
thirds of the members present and voting in 
the Rajya Sabha, and then by Bringing forth 
the necessary legislation. Therefore, I do not 
find any necessity for adding a new clause 
which Dr. Chakrabarti seeks to add. And I 
feel that the necessity of creating any all-India 
service can" be fulfilled by the existing article 
itself. So, my first point is that this 
amendment is absolutely redundant, it is not 
necessary. Even without his amendment, the 
purpose of Dr. Chakrabarti's amendment can 
be served provided it is felt expedient and in 
the national interest to create an all-India 
service of the nature contemplated by Dr. 
Chakrabarti. Sir. his ideas are laudable and I 
also share some of the sentiments expressed 
by him to give due importance to scientists 
and technologists. Though he began with a 
bang, practically the whole things ends in a 
whimper because the very introduction of this 
Bill is absolutely unnecessary. 

Then, Sir, the solution given by Dr. 
Chakrabarti is that lateral entry from other 
services to the top decision-making positions 
in every sphere of our administrative and 
managerial work should be allowed, and then 
only this discrimination will go. This is the 
solution given by him. I would submit that the 
Administrative    Re- 
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forms Commission, vide the report of its 
Study Team on recruitment and selection by 
UPSC and State PSCs and training, accepted 
this principle. They had recommended this 
principle. You will find their 
recommendation on this point at page 16 of 
this report. About the lateral entry they said: 

"One of the methods of improving the 
quality of a cadre is to induce highly 
qualified persons to its higher levels. Such 
lateral entry at the higher levels is usually 
opposed by the service interests concerned 
on the ground that it affects adversely the 
prospects of promotion and as a result 
lowers morale. While we would not belittle 
this objection, we consider that at least in 
the technical services and in posts requiring 
specialists qualifications or experience, 
limited provision for lateral entry will be all 
to the good of the public service." 

This was the recommendation of the Team 
which was appointed to study this question of 
recruitment, selection, etc.,  by  the  U.P.S.C,   
and  the   State Public  Service  Commission.    
So,  the principle of lateral entry was accepted 
on the basis of this recommendation of the 
Administrative Reforms Commission and, to 
some extent, this lateral entry was allowed.    
In fact,      I have personal knowledge that in 
some of the States the Secretaries or heads of 
Departments  are technologists  for instance, 
in my State the Chief Engineer is the Secretary 
in the Ministry of Works.    Though he is    a 
technocrat he has been made the head of a 
department, in order to    experiment with this  
principle of lateral    entry and seeing how far 
this can be extended   to various other 
services. Therefore,  the  question  is to what 
extent the recommendation of the Adminis-
trative Reforms Commission    accepting the 
principle    of     lateral    entry from other 
services into the all-India 

services, can be implemented?      The question 
therefore is what should be the proportion of    
technocrats      and scientists to be 
accommodated in the top-ranking  positions,   
in   the  policymaking positions of the    
Government both at the Centre and in the 
States. As I said at the outset, it is    essentially 
a problem of administrative reforms and this 
reform can be tackled without amending 
article 312 of    the Constitution.    Article 312 
is only an enabling article and it lays down the 
procedure.    If you find it    expedient to create 
an all-India service in    the national interest, 
then you must   pass a resolution by  two-
thirds    majority here and then bring forth 
legislation and create an all-India service.      
In fact, in the beginning we had only the 
Indian    Administrative    Service   and the 
Indian Police Service.    But, now we have got 
the Indian Forest Service, the    Indian    
Medical    Service,      the Indian      
Engineering      Service      and the Indian    
Economic    Service.      We have also got the 
Indian    Statistical Service.    As  and  when  
we  feel  the need for creating an all-India 
service, we can do it.    Article 312 is a self-
contained  provision.    Where  is     the scope   
for   bringing   forth     such     an amendment 
to it?   That is why I say, however, laudable 
the idea may    be. and  even, though   I  may  
be  sharing some   of the sentiments expressed 
by Dr.  Chakrabarti,  this amendment    is 
redundant,  is absolutely unnecessary, and  
even  without  bringing    forward this 
amendment the purpose sought to be achieved 
by Dr. Chakrabarti,  can be achieved.    Of 
course, I must    express my  thanks  to  Dr.  
Chakrabarti because he has given us an 
opportunity to state our views on this matter 
and when such an occasion has been created 
he  has not only enabled me to    speak    but   
also    enabled    other Members also to speak 
on    anything under the Sun, which is the 
tradition of our speeches.   In utter disregard to 
the relavance of   the subject   matter we can 
talk on anything under    the Sun,   that   is   a   
privilege  we      have got and  that is a    
sacred    privilege which must be preserved at 
any cost, 
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On principle, I accept what Dr. Chakrabarti 
says. His reasons are acceptable and 1 agree 
with his ideas but I am not prepared to agree 
with him on this amendment because my 
argument is that it is redundant and is not 
necessary. Article 312 is self-contained and it 
will solve his problem.    Thank you. 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh); Mr. Vice-Chairman, Sir, 
I congratulate Dr. Chakrabarti for the reason 
that it is a very important issue. There is a 
controversy between the I.A.S, and other 
services in the country, controversy between 
the technocrats and the I.A.S, and this 
question is becoming very important because 
it is affecting the roots of our administration 
and it is cause of great heart-burning among 
the technocrats in the country. So, I must 
congratulate Dr. Chakrabarti for raising this 
important issue. 

We have seen at the lower levels, for 
example, in the district administration, the 
engineers and other technocrats, the forest 
officers and others sometimes grumble that 
these I.A.S, officers are not treating them well 
and that they develop a sort of inferiority 
complex before the I.A.S, officers and on the 
other side, the I.A.S, officers behave like 
bosses over other services. This sort of 
discontentment is weakening the roots of our 
administration at the district level. At higher 
levels also, we have seen that the technocrats 
always grumble and complain that all these 
bigger posts are given to I.A.S, officers and 
the technocrats are ignored with the result 
that advancement in the field of science and 
technology is hampered due to this growing 
discontentment. It is, therefore, apparent that 
a sort of controversy or confrontation 
between the IA.S. and the technocrats is 
developing in our country. It is high time that 
something is done to solve this controversy or 
to minimise this heartburning and 
discontentment amongst the various services 
in the country. Therefore, as Dr. Chakrabarti 
suggested, it is possible that at higher levels, a 
service as Indian Administrative and 

Managerial service can be developed or some 
other name can be given to this new service. It 
is necessary that at levels above the junior 
posts, for example, the level of Junior 
Engineer or the Sub-Divisional Officer,—up 
to this level, the technocrats and 
administrative people can work without any 
difficulty. At the divisional level, for example, 
the Deputy Commissioner's level or the level 
of Executive Engineer, both the technocrats 
and the administrative peo-pie should be 
merged into one common service so that this 
growing discontentments is minimised. This is 
not a new thing. In the Army we have got this 
practice. For example, above the rank of 
Major, they send all people to the 
Administrative Staff Col' lege. They get some 
training before they become Colonels. They 
get a sort of training there in the 
Administrative College. Above that level, all 
are eligible for higher positions. He may be a 
medical man, he may be an engineer or an 
officer in the fighting forces. I think some 
such system should be there. Of course, they 
may not reach the top. As far as my 
knowledge goes, there has been no case where 
an engineer has reached the position of a 
commander, supreme commander. But still, 
they go to sufficiently high levels so that there 
is very little cause for discontent in the Army. 
This practice of giving chance to all services 
is there in the Army. I think the same practice 
should be followed in the case of the civil 
services also. When selections are to be made 
at the divisional level and above, due 
representation should be given to the 
technocrats so that they could occupy top 
administrative and managerial positions. This 
will make them feel that they are not 
subordinates and this will also enable them to 
develop their skill and technology. This will 
also arrest the superiority complex growing in 
the minds of the administrative officers, I.A.S, 
officers. I think, some sort of a balanced 
arrangement is absolutely essential. 

With these words, I support the Bill which 
has been moved by Dr. Rai at Kumar 
Chakrabarti. 
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SHRI NRIPATI RANJAN CHOU-
DHURY: Sir, Dr. Chakrabarti has been 
agitating on the floor of this House since 
1972 for the betterment of the lot of the 
technocrats in the country. He was with us till 
the other day. Now be has crossed the floor. 

DR. RAJAT KUMAR CHAKRABARTI.- 
I have not crossed the floor. 

SHRI NRIPATI RANJAN CHOU-
DHURY: He has left us. 

' DR. RAJAT KUMAR .CHAKRABARTI: 
You can say I have left you. You cannot say I 
have crossed the floor. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): We do not know 
who has left whom. 

SHRI NRIPATI RANJAN CHOU-
DHURY: He is still continuing his agitation 
for the technocrats. 

SHRI KALYAN ROY (West Bengal): Sir. 
there is no quorum. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): We generally 
carry on. 

SHRI NRIPATI RANJAN CHOU-
DHURY: Last of all, he wants to put the 
things on record and, therefore, he is here 
with this Bill. He knows quite well that the 
Government is not going to accept this Bill. 
But he wants to highlight the grievances of 
the technocrats. 

DR. RAJAT KUMAR CHAKRABARTI: 
How does the hon. Member know that the 
Government is not going to accept this Bill? 

SHRI NRIPATI RANJAN CHOU-
DHURY: The Government is not going to 
accept it. 

DR. RAJAT KUMAR CHAKRABARTI: 
He is not a mind-reader. 

SHRI NRIPATI RANJAN CHOU-
DHURY: He is also not a mind-reader. The 
Minister is there. He is there to say whether 
he is going to accept it or not. 

Dr. Chakrabarti has raised the point in favour 
of the technocrats occupying higher   positions   
in   Government   departments.   Sir,    there    
has    been    a countrywide    agitation.    There 
is still a countrywide agitation by the techno-
crats  against   the  I.A.S,   overlordship. The 
technocrats throughout the country feel that 
proper    justice is not being done to them and 
that the I.A.S, officers are    trying to keep them 
subservient.    This is because it is the I.A.S, 
officers who are at the helm of affairs in the    
administration and it is they who advise the    
Government.    Therefore, the Government is 
not prepared to improve their lot.    Sir, this 
feeling is further accentuated by the recent 
decision of the    Government of India, to take 
out the research laboratories from the CSIR.    
So long, these scientists in this country were 
conducting their research work under the 
control of the CSIR,  they were taking 
decisions -01 themselves, they were giving a 
lead to the  scientific and industrial research, 
but now the CSIR  is killed  and    the scientists 
will be completely under the control of  the  
administrative officers, under the IAS people, 
and it is the IAS people who will guide the 
scientific and industrial     research   in  this   
country. With this state of affairs, Sir, you can 
imagine the fate of this country. 

Under these circumstances, when Dr. 
Chakrabarti comes before this House with 
this Bill, I welcome the very intention of Dr. 
Chakrabarti. Whether I support the Bill or not 
comes later, but I welcome his intention or 
the very object of the Bill. In the Statement he 
has suggested that the powers of the IAS 
officers should be cut. 

Now, Mr. N. P. Shahi, while speaking 
on this Bill, said many things and not 
only Mr. N. P. Shahi but most of the 
members of the Janata Party 
and      the       present Government 
are suffering from 'Indira' fever. Whenever 
anybody stands from that side to speak, he 
brings in Indira Gandhi and sometimes he 
will also bring in Sanjay Gandhi. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I thought Mr. 
Shahi was supporting Mrs. Indira Gandhi. 

SHRI NRIPATI RANJAN CHOUDHURY: 
Not only supporting, but they are suffering 
from that fever. So, everytime the name of 
Indira Gandhi must come in, the name of 
Sanjay must come in. The other day, you 
know when my Bill was under consideration, 
the Law Minister while replying dealt with 
Indira Gandhi and Indira Gandhi alone for 
more than 45 minutes and 10 minutes on my 
Bill. He also referred to the dissolution, of 
Lok Sabha and what would have happened to 
Mrs. Gandhi had Lok Sabha been dissolved, 
forgetting that if my amendment was 
accepted, a specific provision could have 
been made for an interim government to meet 
with such situation. But their mind is pre-
conditioned with Indira Gandhi. They are 
suffering from that fever. Everywhere they 
see Indira Gandhi, Indira Gandhi and Indira 
Gandhi and nothing else. So, Sir, while 
discussing a problem of the technocrats, while 
discussing an agitation by the technocrats 
against these IAS lords, there also this name 
of Indira Gandhi is brought in. In all 
discussions the name of Indira Gandhi. the 
name of Sanjay Gandhi and everyone else 
should appear. I am not going to answer to all 
these things which he has referred to, but my 
point is that he also said as to how IAS people 
have become very powerful. He also said that 
he wants to put these things on record so that 
this new Government does not fall a prey in 
their hands again. Sir. why has this power 
accumulated in the hands of the IAS? It is 
because we attach a lot of importance to the 
IAS Officers. Wherever a question of 
manning some industry or concern comes in, 
you put an IAS officer. We do not apply our 
mind in that way as to what type of people 
should be selected for what purpose. Yes, put 
an IAS officer there that is our approach. If a 
municipality is not being run properly, put an 
IAS officer as   Administrative     Officer.    
Whatever 

it may be—whether it is industrial research or 
scientific research—put an IAS officer at the 
helm of affairs. Without being scientists, they 
will conduct scientific research in this 
country. Sir, this is the motivation. And this 
motivation is the result of 200 years of 
colonial rule. Sir, in this country the whole 
motivation of the IAS cadre is modelled on 
that of ICS officers. What was the ICS 
model? It was to rule and loot. The British 
people were not interested in the development 
of this country in any field—scientific, indus-
trial or economic. What were they interested 
in? They were here to loot and rule. torule to 
loot and not for anything else. They had to 
rule us. They ruled us to loot. And this very 
model we have adopted. Sir, today if one has 
to appear for an IAS interview, one cannot 
appear in dhoti and kurta. One must be a 
suited-booted man. One must speak Queen's 
English, not Asian English or Indian English. 
Sir, I want to put a simple question to the 
Minister through you. Has he ever seen a 
single IAS officer Wearing dhoti and kurta? 
Has he ever seen two IAS officers addressing 
themselves in any Indian language? So these 
are his qualifications. Why a candidate going 
to appear for IAS interview dare not wear 
dhoti and kurta'.' Because the mind of those 
who sit on the board of interview-is. . . . 

SHRI KALYAN ROY: Poisoned. 
SHRI NRIPATI RANJAN CHOU-

DHURY; Not poisoned but their mind is 
absolutely so modelled that they are not 
prepared to accept an Indian in the cadre. So 
it is a new Anglo-bunglo. anglicised Indian 
society that they are going to build in this 
country. And at the top of it, they have to 
rule, they have to dominate. So, Sir, the first 
thing that we or Dr. Chakrabarti wants to 
fight is this IAS domination over the 
administration. This must go and for that the 
Administrative Reforms Commission has also 
suggested that effort should be made for 
lateral entry to the highest posts from the 
different cadres. Dr. Chakrabarti's real 
intention is also 
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that engineers,  doctors,  scientists etc. should 
be given scope to go up to the level of    
Secretary at the Centre and also  in  the     
States.    Sir,  it is really painful.    The other 
day, I was travelling with an Indian Forest 
Service officer.    We were    discussing    
about the prospects of IFS officers vis-a-vis 
IAS officers.    He also said that they could go 
up to the post of Chief Conservator of Forests 
in the State and there was only one    post in 
the country of Inspector-General    of    
Forests.    So  they have to    stagnate at the    
post of the Chief    Conservator of   Forests in 
the State,    in   calibre   and     qualifications 
they are no inferior to an I.A.S, officer.    
Therefore, if    things continue to be in that 
shape for long all these people will revolt.    If 
the technocrats in this country feel that they 
are to rot only do you    mean that any 
development will take place in this country? 
So it is in the national interest that the power 
of I.A.S, should be curbed and scope should 
be    extended to all the technocrats to become 
at par with the I.A.S, officer at the top.   By 
his amend-"ing Bill Dr.     Chakrabarti wants 
that Parliament may by law provide for the 
creation  of  an  All-India  Service.    He 
wants to create another all India service.   Sir,  
called     Administrative  and Management 
Service taking men from all the cadres,    
technocrats, scientists, medical men, and also 
men from State services.    Sir, I  speak 
subject to correction, I think this will create 
further complicacy    because    somebody is 
an engineer, somebody" is a medical man, 
somebody is a scientist and somebody is from 
Forest Service and somebody is from some 
State cadre.    Bringing men from different 
groups   in   one   unified service, Sir. I think 
will create further complicacy.    Posting    of    
men will be creating further complicacy.    
The purpose can be served by the example 
followed in my home State.    For instance, in 
my home State an     Engineer can become 
the P.W.D. Secretary, the Irrigation Secretary 
or the Flood Control Secretary.    We can 
make room for the technocrat in the    
Secretariat without 

amending anything, without creating a new 
service. 

Secondly, even what Dr. Chakrabarti 
wants to do by this amendment can be done 
without this amendment. Sir, Article 312 of 
the Constitution says: 

"Notwithstanding anything in Part XI, if 
the Council of States has declared by 
resolution supported by not less than two-
thirds of the members present and voting 
that it is necessary, or expedient in the 
national interest so to do, Parliament may 
by law provide for the creation of one or 
more all-India services common to the 
Union and the States, and, subject to the 
other provisions of this Chapter, regulate 
the recruitment, and the conditions of 
service of persons appointed, to any such 
service." 

Sir, this Article empowers the Rajya Sabha to 
adopt a Resolution to the effect by a majority 
of two-thirds present and voting, and if this 
Resolution is adopted by the Rajya Sabha then 
Parliament by law can do that without 
amending the Constitution. So, Sir. while at 
the beginning of my speech I said that the 
Minister may not accept it, but even if the 
Minister does not accept the amendment, the 
Government can take steps so that the object 
for which Dr. Chakrabarti moved this Bill can 
be achieved. And I believe. Sir, persons 
speaking from the Janata Party side also 
supported the amendment. The Minister may 
not accept the amendment but he can be of 
one opinion with us all that something should 
be done for the technocrats so that they can 
come up and rise to the highest positions 
available to the IAS people. 

With these words. Sir. I conclude. Thank 
you. 

SHRI KALYAN ROY: Sir. 1 will be brief. 
I do think that the Bill is of vital importance 
to the country and the Government should 
give serious consideration to the intention and 
purpose of the Bill. 
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Sir, it is true that once Pandit Jawaharlal 
Nehru    said, in relation to the Indian Civil 
Service, that it was neither Indian nor civil nor 
service.    But, alter independence, the    past    
Government did not dare to touch them and 
rather kept them as they were with all their 
privileges,     positions  and     salaries— 
which is a matter of shame.   We were never 
reconciled to the special status given to the 
ICS.    As a matter of fact, if one goes through 
the proceedings of the Constituent Assembly, 
one finds a large number of     Congress 
members who protested against giving an 
extra-special position to the ICS officers.   But 
both Mr. Patel and Mr. Nehru succumbed and 
agreed to have them, although, it is also true 
that they did not, at least, give the Indian ICS 
officers the facility to opt for pension.   All 
these are now matters of history. 

Sir, what we saw in that period, at the 
beginning of the 20th century, was that the 
ICS did produce some brilliant people who 
contributed to history, culture, science, music, 
archaeology and So on. Their numbers 
became few later on as the national liberation 
movement grew, and as the movement 
gathered strength and the masses started, to 
move, the entire ICS was mobilised to 
suppress the movement. One of them was Mr. 
B. R. Sen. 

Sir, you are aware that in the Midnapore 
district, in the 1930's, three European 
Magistrates were murdered one after another. 
The first was Mr. Pady, the second, I think, 
was Mr. Douglas, and the third was Mr. 
Burge. And this terrified all the English offi-
cer's. No ICS officer dared to go to 
Midnapore. Then the alternative they found 
was the stooge, Mr. B. R. Sen. To our great 
shame and sorrow, the same Mr. B. R. Sen 
was promoted by the Government led by 
Nehru, led by Lal Bahadur Shastri, led by 
Indira Gandhi. They kept the structure intact, 
a structure which was meant to exploit people, 
to suppress the national, liberation movement. 
One of them, I remember, is Mr. Dharma Vira 
who 

was made a Governor. And his first 
contribution was to create lawlessness in 
West Bengal when the United Front 
Government took over power. He dismissed 
that Government illegally and the people gave 
their verdic by returning the United Front to 
power in 1969 with an overwhelming 
majority. 

Dharma  Vira  had to  go  and     this man,   
pigmy   of   a   man,     ultimately sought  
shelter in  one  of the  biggest monopoly 
houses, Bharat Ram, Charat Ram.    They  gave  
him  a job and he was  connected  with the  
Bengal Potteries,  which, thanks to the brilliant 
mismanagement     by     Bharat     Ram, Charat  
Ram,  was  closed  down  after-
misappropriating Rs. 3-4 crores from IRCI—
and one of the partners,     was Shri  Dharma  
Vira.    In     any     other country  perhaps   
they    would     have been in jail today.    But, 
then,  after all, what is the difference between 
the Government led by Mrs. Gandhi and the  
Government  led by Mr.     Desai? The same 
Dharma Vira has been appointed, as far as I 
know, the Chairman of the Police     
Commission.   So the attitude is the same, the 
look-out is the same and the policy is the same, 
whatever may be the intention of Dr. Rajat  
Kumar  Chakrabarti. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA):   You support 
him........  

(Interruptions) 

SHRI KALYAN ROY: I expect more 
courage from him. Here is the man who in 
this very House, when he was not a Minister 
demanded why the Government was taking 
so much time to dismiss the officers 
connected with Chasnala. And today I saw, to 
our shame, that he did not open his mouth. 
He is a courageous man. I do not want to 
deviate. These things do happen when a man 
becomes a Minister. I have full sympathy 
with him that he should be promoted to the 
Cabinet rank. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Kalyan Roy, 
this is the penalty one has to pay When one 
becomes a Minister. 

SHRI KALYAN ROY: Sir, the attitude is 
the same. When the British left and the word 
'ICS' was not like i by the people as a whole, 
they set up this organisation called the Indian 
Administrative Service, which the IAS 
officers jokingly call the 'Indian Automatic 
Service. Whether you are efficient or not, 
whether you are dynamic or not, whether you 
are capable or not, your promotion is assured. 
Have you found in the last 30 years any 
cases—there may be one or two cases—of 
dismissal of IAS officers for their failure to 
carry out their duties properly? You Will be 
surprised. Sir, that an officer connected with 
the gang of Bansi Lal was responsible for 
atrocities in Haryana and he was recom-
mended to be punished and the Haryana 
Government, I think, took some steps in that 
direction, but then the Central Government 
intervened and he was kept in his old position 
In Chandigarh. This is how the powerful 
structure operates. Nowhere in the world do 
you find this. All officers, either the District 
Magistrates or the Sub-Divisional Officers or 
the Secretariat Officers, have to come from  
the bottom. 

Another thing is that when we send abroad 
a Government delegation for technical 
collaboration the leader of the delegation is a 
man who knows nothing about the technical 
part of it—the job is done by others—while 
those who represent delegations from abroad 
are the topmost authorities in the field.    That 
is the whole tragedy. 

The year before last, a Soviet Union 
Minister. Mr Bretchenko an outstanding 
authority on coal-mines, was t*lk-ine with 
Mr. K. C. Pant, who has been underground 
once in life and who would not be able to 
distinguish bet-ween caking coal and 
noncoking coal. That is the whole structure 
The reason  why    I    am    raising the issue 
is 

that, whether in Administration or in the 
Cabinet, persons who have not specialised in 
anything are proraoted. I know that in a 
parliamentary form of government you 
cannot have all the technocrats sitting on the 
Treasury Benches. But at least there should 
be some specialists.   That is not there. 

And this IAS structure whic-become so 
gigantic, so powerful and so big, is one of the 
stumbling for a radical transformation of the 
society. After all, what are we for? Do you 
want a radical transformation or not? Do you 
want the status quo to remain? If we want the 
status, que to remain, then the IAS must 
remain there, we should not disturb it. 

What is the education they get? They go to 
Simla. As one Hon. Member pointed out, 
these people are drawn from the upper-middle 
class, middle class, rich gentry or the elite, and 
none from the working class, they cannot 
afford. All these people are grouped together 
and are made sahebs. They are first taught to 
wish good-morning to each other, how to 
handle the fork and knife—not that they learn 
anything—to distinguish between an omelette 
and a fried egg. Then they go for lunch, then 
afterr noon tea at four early dinner, .nld-night 
cap and then they go to sleep, These are the 
things which they are taught very 
meticulously. Unless they know these things, 
the Government feels and the Government felt 
before that they would not be able to 
administer a particular thing. People must be 
afraid of this new class. The whole purpose is 
and the whole psychology is so built that the 
people as a class are separated from officers. 
That is why T have complained that in my 
areas and also elsewhere, nowhere have I seen 
an IAS officer going to dhoura, a worker's 
quarter or a Harijan basti and sharing his 
meals with them. The IAS officers' gates are 
always open for the tycoons' of the area, the 
blackmarketeers, the transport operators or the 
businessmen. Sir. I can give an instance in 
Asansol.    A few years ago private 
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mine-owners   were  there,   IISCO   authority 
was there and even now there are  big  
industrialists  there.   I     personally   once  
asked   a   worker  to   go and in vite him.   The 
worker was not allowed to enter the bungalow 
of the officer.   This   is   the  world  we     are 
living in.   It is a tragedy.    1 will not blame 
the Janata Government for it. This is a 
structure which was built up by the past 
Government, it has been kept   intact   by   the  
present  Government, and I do not feel at all 
that they would disturb    it.      The    same 
officers who were briefiing Mr. Pranab 
Mukherjee are now briefing Mr. Patel. The 
same officers who were briefing MR. K. C. 
Pant, are briefing Mr. Ram-ebandran.    I  do  
not  see any change, neither have they    any    
intention to change the pattern.   They think 
that without the IAS the whole administration 
will collapse.    I strongly dissent.   We have 
brilliant people down below,   people   who   
need  promotion, who have dynamism with 
legs rooted to the earth, the ground.    Their fu-
ture is blocked.   They cannot go up. Few are 
being promoted.   But an IAS officer  
automatically  becomes     SDM. then DM, 
then Under Secretary, then Deputy  Secretary,  
then Joint  Secretary and then Secretary. 

I know, Sir, one instance in the Coal 
Department of the Ministry of Energy. Of 
course, that gentleman has retired two days' 
back. Mr. Chari who was the Secretary of the 
Coal Department, Ministry of Energy. was the 
first non-IAS, non-ICS officer to become a 
Secretary of a Department, and he actually 
had to face hostility everyday. They were 
thinking that there was a non-IAS man and 
that their privilege had  gone. 

The whole status quo, our mixed economy, 
our monopoly houses and our IAS officers 
are tied together. Dr. Chakrabarti is there. He 
sees only one part of it. But this whole thing 
is there, this colonial structure which we 
inherited etc., and not only the IAS. Even if 
you remove all the IAS and have the 
technocrats everywhere, the exploitation, the 
poverty and the 

really sordid conditions will a!!  continue. 
Technocrats   alone  do  not  improve the  
situation.    I  was surprised  today to  read  a 
press statement by  one of the very leftist 
Ministers of the present Government in West 
Bengal, Dr. Jatin Chakrabarti.    He said "In 
some of  the public sector  undertakings of the 
West Bengal Government, technocrats  are  at  
the top,  but they  have ruined the public sector 
undertakings there".  I  say,  this   is  a  part  of    
the whole   exploiting   system   which    has 
been built over the years and which has   gained  
strength.    It  is   not   easy to fight with them.   
Already you have seen  in the papers that in 
State after State,   there have  been  conflicts  
and clashes between the Janata Ministers and 
the IAS officers.    Somewhere the IAS officers 
had to retreat and somewhere the Ministers had 
to retreat, as in  Punjab.   Mr.  Charan   Singh     
also had written an article in the Illustrated  
Weekly or somewhere, I remember.    These   
conflicts   are  bound      to grow and they will 
be there because the IAS officers think "Well, 
Ministers may come and Ministers may go; after 
all, we are the bosses."   And with the present  
composition  of the    Government, more people 
are    inclined     to think so—how long this 
Government will last, or how long this party 
will last?   This party may break up into 
fragments and the sooner it does, the better it is 
for the country.     (Time bell   rings).    The  
question     is:     Do they have the intention to 
fight this super-structure which has been built? 
It   has   to   be   fought   out.    If     it     is not   
fought   out,   it   will   mislead   the 
Government today as it tried to mislead   the   
Government      yesterday.    [ do not say the 
bureaucrats alone are responsible for the evils of 
the Emergency.   The Government at that time 
was equally responsible.    It is no use blaming   
the   bureaucracy      alone.    I blame Mrs. 
Gandhi; Mrs. Gandhi was equally responsible.    
But the bureau-crats   also   played   a   large  
part.    But if this Government at all wants to do 
something good, my suggestion is this. Not that 
they have not done anything 



179        Constitution  (Amdt.) |  RAJYA SABHA ] Bill, 1974 180 
 

[Shri Kalyan Roy.] good.    I  do  agree that 
at least they have  restored   democracy.   There    
is no doubt about it, and I congratulate the 
present Government for that.    But that is 
certainly not enough.   If there is   no   political  
censorship,   is   it   not correct that all the 
exposures of the offences by the big mcuopoly 
houses are suppressed from the papers?  We 
discussed   that  day  the  foreign     exchange 
violations by Mr. Hayward of Shaw   Wallace    
and   Company.    We discussed  about  how  
the    house    of Goenkas   is  looting   the   tea  
gardens. We diseussed the affairs of Bird and 
Company.    All these were  shut    out from the 
press because the press    is dominated   by   
persons    like    Tarun Kanti  Ghosh,  who has     
joined    the Janata Party, or Ramnath Goenka 
or K. K. Birla of the Hindustan Times. So,  
though the political     censorship. the naked, 
crude censorship has gone, the invisible 
financial censorship continues.    So, I do not 
think this Government will accept    the    
suggestion. Dr.  Chakrabarti  asked     "How do 
you know they will not accept it?"    They 
cannot accept it because they are also tied with 
the status quo like the past Government.    They 
do    not want    to disturb  the status  quo   and    
for    the status   quo,  the IAS      officers  are    
a "must".    But if they want to radically 
transform the society, to distribute land to the 
landless   to     consider seriously abolishing  
the system of monopoly, to bring about 
dynamism in this country which is today 
drifting apart here and there,  then they      must      
think      in terms of   a  new  administrative  
structure   and  a    new     type of    thinking 
should    come in their    mind, so    that jointly 
we can go forward together and this 
unnecessary conflict and suspicion between the 
IAS officers    and the rest will vanish for ever.    
Thank you. 
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(Time belt rings) 
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THE VICE CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA), Please wind tip. 
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Recruitment to the Indian Adminis-Service 
is made by (he follow-ing metheds: 

(1) Direct recruitment through an annual 
competitive examination held by the Union 
Public Service Commission. The direct 
recruitment is against 66-2/3 per cent of the 
total number of vacancies available in the 
various State Cadres of the Service 

(2) By promotion of substantive members 
of the State Civil Service. Til! 5th July, 1977 
the number of posts which could be filled by 
promotion was limited to 25 per cent of the 
senior duty posts in State Cadre of the 
Service. This percentage has now been 
increased to 33.1/3 per cent. 

(3)  By  selection,  in  special  cases 
persons who held in a subtantive 

capacity gazetted posts in connection with 
the affairs of a State and who are not 
members of the State Civil Service. This 
provi-sion enables the Commission to re-
cruit to the Service any person of 
outstanding ability and merit serving in 
connection with the affairs of the State who 
is not a member of the Stale Civil Service. 
Not more than 15 per cent of the posts in 
the promotion ceiling in each State Cadre 
can be filled through this method. This 
percentage has now been increased to 
33.33. 

 
SHRI KALP NATH RAI: I want to ask one 

question. Are you going to appoint, as a 
matter of your policy engineers and doctors 
as Deputy Sec retarie's, Additional 
Secretaries and Secretaries? 

SHRI NARSINGH YADAV: 

 

SHRI KALP NATH RAI: I put a question. 

THE VICE-CHAIRMAN (SHRI U. K 
LAKSHMANA GOWDA): In his reply, he 
is clarifying that. 

SHRI KALP NATH RAI: I put a question. 
Is your Government going to adopt a policy to 
appoint doctors, engineers and technologists 
as Secretaries and Additional Secretaries? 

SHRI NARSINGH    YADAV:  As    a 
policy, the Government will decide it 
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Is he going to give preference to technocrats    
as    compared    to    the    I.A.S 
officers? 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Dr. Chakrabarti, 
do you want to reply now or next time? There 
are only three or four minutes and the House 
has to be adjourned at 5 o'clock. 

DR. RAJAT KUMAR CHAKRABARTI: 
Sir, I will reply now. I will take only another 
five minutes. 

SHRI BIPINPAL DAS (Assam): Why 
don't you reply next time? 

DR. RAJAT KUMAR CHAKRABARTI: 
All right I will reply next time. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): The House stands 
adjourned till 11 A.M. on Monday, the 5th 
December, 1977. 

The House then adjouned at 
fifty-seven minutes past four of the 
clock till eleven of the clock on 
Monday, the 5th December, 1977. 
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